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AUTHORITATIVE ENGLISH TEXT

BILL NO. 10 OF 2025

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY SPEAKER’S AND
DEPUTY SPEAKER’S SALARIES (AMENDMENT) BILL, 2025

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)



THE HIMACHAL PRADES

H LEGISLATIVE ASSEMBLY SPEAKER’S AND
DEPUTY SPE

AKER’S SALARIES (AMENDMENT) BILL, 2025

ARRANGEMENT OF CLAUSES

Clauses:
1. Short title.
2. Amendment of section 3.
3. Amendment of section 4.
4. Amendment of section 10-A.




Bill No. 10 of 2025

THE l!l\l_A(‘HAL PRADESH LEGISLATIVE ASSEMBLY
SPEAKER’S AND DEPUTY SPEAKER’S SALARIES
(AMENDMENT) BILL, 2025

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Legislative Assembly
Speaker’s and Deputy Speaker’s Salaries Act, 1971 (Act No. 4 of
1971).

BEit enacted by the Legislative Assembly of Himachal Pradesh n
the Seventy-sixth Year of the Republic of India as follow:—

1. This Act may be called the Himachal Pradesh Legislative short title.
Assembly Speaker’s and Deputy Speaker’s Salaries (Amendment) Act,
2025.

2. Tn section3of the Himachal PradeshLegislative Assembly Amendment
Speaker’s and Deputy Speaker’s Salaries Act, 1971 (hereinafter referred of section 3.
to as the “principal Act”),—

(a) insub-section (1), for the words “eighty thousand”, the words
10 “ninety five thousand” shall be substituted;

(b) for sub-section (1-A), the following shall be substituted,
namely:—

"(1-A) The salary of the Speaker shall be increased after

every five years commencing from 1% April, 2030 on the
15 basis of Cost Inflation Index provided under clause (v) of

Explanation to section 40 of the Income Tax Act, 1961.



Amendment
of section
4.

Amendment
of section
10-A.

(©)

(a)

(b)

©

4.

(1-AA) The Speaker shall be entitled to receive
compensatory allowance at the rate of five thousand rupees
per mensem."; and

in sub-section (1-B), for the words “ninety five
thousand”, the words “one lakh fifty thousand” shall be
substituted.

In section 4 of the principal Act,—

in sub-section (1), for the words, “seventy five
thousand”, the words “ninety two thousand” shall be
substituted;

for sub-section (1-A), the following shall be substituted,
namely:—

"(1-A) The salary of the Deputy Speaker shall be increased
after every five years commencing from 1st April, 2030 on
the basis of cost inflation index provided under clause (v) of
Explanation to section 40 of the Income Tax Act, 1961.

(1-AA) The Deputy Speaker shall be entitled to receive
compensatory allowance at the rate of five thousand rupees
per mensem."; and

in sub-section (1-B), for the words “ninety five
thousand”, the words “one lakh fifty thousand” shall be
substituted.

In section 10-A of the principal Act,—

(a) in sub-section (1),—

(i) for the words “four lac rupees”, the words “six lakh
rupees” shall be substituted;



(11)  for the first PTOViso, the followin
, the £ shall he substituted,
namely: -

“Provided that the €xpenses of journey by taxi shall be

On actual basis but per kilometer Charges shall not exceed

more than twenty fiye Tupees and within the maximum

limit of six lakh rupees:”; and

() in the second proviso, for the words

“four lac rupees”
the words “six lakh rupees”

shall be substituted: and

(b) in sub-section (2), for the words “twenty five thousand”,
the words “fifty thousand” shall be substituted.




STATEMENT OF OBJECTS AND REASONS

Due to sharp increase in the cost of living, it has been considered necessar Y to amend

i prs‘\'m‘ms of the Himachal Pradesh 1.egislative Assembly Speaker’s and Deputy Speaker s
- Act. 1971.

This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.

L SHIMLA
The March, 2025.

FINANCIAL MEMORANDUM

Provisions of the Bill when enacted will involve an additional recurring expenditure of
approximately 35 lakhs on the State Exchequer, however, the same cannot be exactly quantified.

MEMORANDUM REGARDING DELEGATED LEGISLATION

-Nil-
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E‘\"rRA(TT OF THE PROVISIONS OF THE HIMACHAL PRADESH LEGISLATIVE
- ASSEMBLY SPEAKER’S AND DEPUTY SPEAKER’S SALARIES ACT, 1971 (ACT
~ NO. 40K 1971) LIKELY TO BE AFFECTED BY THIS AMENDMENT BILL.

Sections:

3. Salary etc. of the Speaker.—(1) The Speaker shall be entitled to receive a salary
at the rate of eighty thousand rupees per mensem and an allowance for each day during the
whole of his term at the same rates as are specified in clause (ii) of sub-section (1) of section

4 of the Himachal Pradesh Legislative Assembly (Allowances and Pension of Members) Act,
1971.

(1-A) The Speaker shall be entitled to receive compensatory allowance at the rate of
five thousand rupees per mensem.

(1-B) The Speaker shall be entitled to receive sumptuary allowance at the rate of ninety
ve thousand rupees per mensem.

(1-C) Notwithstanding anything contained in sub-section (1) and (1-B), the salary and
umptuary allowance payable to the Speaker under sub-section (1) and (1-B), shall be reduced

y thirty pergept. for a period of one year commencing from the 1% April, 2020, to meet the
xigencies arising out of Corona Virus (COVID-19) pandemic.

(2) 'The Speaker during the term of his office shall be provided by the State Government,
free furnished house at Shimnla, the maintenance charges of which shall be borne by the State
overnment. The State Government may also allow him to continue in free occupation of the
ouse for a period not exceeding fifteen days from the date of his ceasing to be the Speaker.

'4. Salary etc. of the Deputy Speaker.—(1) The Deputy Speaker shall be entitled
receive a salary at the rate of seventy five thousand rupees per mensem and an allowance
oreach day during the whole of his term at the same rates as are specified in clause (ii) of sub-

tion (1) of section 4 of the Himachal Pradesh Legislative Assembly (Allowances and Pension
fMembers) Act, 1971.

f (IA) The Deputy Speaker shall be entitled to receive compensatory allowance at the
¢of five thousand rupees per mensem.




(1-B) The Deputy Speaker shall be entitled to receive sumptuary allowance 2t th,
of ninety-five thousand rupees per mensem. i,

(1-C) Notwithstanding anything contained in sub-section (1) and (1-B), the Salar
sumptuary allowance payable to the Speaker under sub-section (1) and (1-B), shal] pe n 0
by thirty percent. for a period of one year commencing from the 1st April, 2020 t, meetctfi
exigencies arising out of Corona Virus (COVID-19) pandemic.

(2) The Deputy Speaker during the term of his office shall be provided by the Sy
Govemnment, a free furnished house at Shimla, the maintenance charges of which shal] e bon
by the State Government or in lieu thereof he shall be paid such allowance not exceeding thrp
hundred rupees per mensem as the State Government may fix. The State Government Mmay aly'
allow him to continue in free occupation of the house for period not exceeding fifteen days fmr'
the date of his ceasing to be the Deputy Speaker. |

Explanation.—The Deputy Speaker shall not become liable personally for any paye.
in case the standard rent of the house allotted to him for residence exceeds one hundred g
fifty rupees per mensem.

10-A. Free transit by railway or by air or by taxi.—(1) The Speaker and t:
Deputy Speaker during the term of their office shall be entitled to travel at any time by railwa
or by air by any class within or outside the Country or by taxi outside the State and within t
Country alongwith his family or any person accompanying him to look after and assist hir
during travel and shall be entitled for the reimbursement of actual expenses so incurred o

production of tickets or bills of such journey performed, subject to a maximum amount of fou
lac rupees in each financial year:

Provided that the expenses on journey by taxi shall not be more than ten percent of t
maximum amount of four lac rupees:

Provided further that the aggregate amount payable for the journey performed b!
railway or by air or by taxi in a financial year shall not exceed four lac rupees.

Explanation.—For the purpose of this sub-section, the expression “family” shall me’
the spouse, their unmarried son(s) and daughter(s) including unmarried adopted son and daught*

(2) The Speaker and Deputy Speaker, as the case may be, shall be entitleq for &
advance not exceeding rupees twenty five thousand on his request to undertake such jou™”



und the advance so paid shall be adjusted before the closing of financial year, failing which the
ontire advance shall be recovered from his salary and allowances in lump-sum.

Explanation.—For determining the aggregate amount under this section, the amount so
incurred in the same financial year on journey by railway or by air or by taxi under section 7
of the Salaries and Allowance of Ministers (Himachal Pradesh) Act, 2000 (11 of 2000) or

under section 6 of the Himachal Pradesh Legislative Assembly (Allowances and Pension of
Members) Act, 1971 (8 of 1971) shall be taken into account.
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